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Railways concerned to intensify sup-
ervision ~nd to take firmly remedi-
alipunitive action to eliminate de-
tentions for avoidable causes.

(c) No, Out of 120 stations bet-
ween Allahabad City and Jogbani
3Tup 38 dn Prayag Exprass trams do
not stop at 63 stations,

(d) No.

12 his,

ANNOUNCEMENT re. REPORTS OF
SUB.COMMITTEE ON DEFENCE
OF THE ESTIMATES COMMITTEE

MR. SPEAKER: 1 have inform the
House that Chairman of the Estimat-
es Committee (1978-79), Shn Sat-
yendra Narayan Swinha, has under
proviso to clause (viii) (a) of Direc-
tion 101 by the Speaker has presen-
ted to me a copy each of the reports
of the Sub-Committee on Defence of
the Estimates Committce on (i)
Modernisation of Defence—Air Foice,
(iiy Modernisation of Defence—-Army
angd (iii) Ministry of Defence—General
Matters. The sub-Committee at their
sittings held on 24, 25 and 26 April,
1979, had approved ihese reports, As
in the view of the sub-Comm.ttee,
these Report; coniain information of
classified nature the disclosure of
which is likely to be prejudicial to
national security, the Chairman has
desired that these Reports mav* be
treatetl as Secret and has alsp desired
me to forward these Reportgs to Go-
vernment. I have accordingly for-
warded these reportg to the Deputy-
Prime Minister and Minister of De-
fence with a request that the action
teken thereon may. in due course. he
intimated to the Chairman, Estimates
Committee,

Re. CALLUING ATTENTION

MR, SPEAKER. Now, before 1
proceed further, I would like fo tell
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the House that in consultation with
the leaders of all the parties, I have
come to the conclusion that today's
Calling Attention wil] be converted
into a Short Duration discussion this
evening from 5 P.M. onwards and all
the Members whose names have been
balloted ang selected wi)l be givena
chance to participate in the dcbate
and others also will be given a chance
to participate in the debate.

(Interruptions)

MR SPEAKER: Your nam. is
there and will be given a chance.

it wfermy fag wfow: (Adr)
oTe ¥ 47 |are &Y

wut wweite feg (Sifmarege) . sEw
fordr qua varar @, ag &w A1 agA wgeAgn
wHar ¥

SHRI JYOTIRMOY BOSU (Diamond
Harbour): What about those who have
given notice for an  adjournmeut
Motion?

AN HON. MEMBER rose—

MR. SPEAKER: Your nameis there.
you will pe givena a chance,
(Interruptions)

MR. SPEAKER: We have done 1t
earlier also, in cases relating to Kash-
mir and others, because what has
happened is that in the ballot, only one
point of view generally speaking—-, I
do not know—probably is represented.
It is not fair Everybody must have
an opportunity. We wil] have a
debate. Those who are selected will
certainly be given a chance to speak.

(Interruptions)

oft aforere Fergr whww @ iy o7 oy vt
gut, (wwmm) ey S b ag ?

SHRI NIRMAL CHANDRA JAIN
(Seoni): Why should we lose the
advantage of ballot?

MR. SPEAKER: No, you are not
Iosing at all You are getting o full
chance to speek. You will get more
time, probably,
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SHR] MUKHTIAR SINGH MALIK:
We are losing, Sir. All the time we are
losing.

MR, SPEAKER: Mr. Malik, please
hear me, Obviously you have not
heard what [ said. All the 5 who have
been selected will be alloweq to parti-
cipate and probably, the time that you
will be getting will be a little more.
Later on, it will be on a party basis.

SHR] JYOTIRMOY BOSU: What
about adjournment motion?

MR, SPEAKER: Later on, that will
be on party basis; let us work 1t out.

it wferare Fay wfore : 297 wmod a8 q@ar
AMeq & fm gw Awiw qg & fodm a7 7 ?

oeIH WETRG - WTTET 4T fremT &0
‘We will consider that.

ot wfwware fay wis :  wig =1 o
der W T

We wani that assurance irom you.

adA TR FATIT FYAAT WAR F, %7 XA AT
T WAT ? gH qa v w7 fad ?

SPEAKER: We wil] cons.der
ow Paperg to be laid on  the
Mr. Vajpayee.

(Interruptions)

K. MAYATHEVAR (Dindigul):
1 am “bringing to your notice very
important matter. I went to the hospi-
tal I met Mr. Ramalingam who is in
the hospital. He is under treatment
there. Unfortunately, he is admitted
in the heart patients’ ward, He does
not know the reason. I too do not
know the reason. He has complained
to me, and has asked me fo bring to it
the notice of the Chair, and he said
that nobody was permitted to go and
meet him in the heart patients’ ward.
Room No. 1 is vacant there,

(Interruptions)

MR. SPEAKER: Kindly send me a
Jetter.
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SHRI K. MAYATHREVAR: It is an
important matter. You wil} have to
protect us. Youy will have to safeguard
our interests. You are the guard.an and
custodian of our interests, (Inferrup-
tions) You are omr guardian. (Inter-
ruptions) 1 will finish this very shortly,
Room No, 1 has been reserved for some
Minister—who has not been admittad,
who has no disease—for future treat-
ment. Room No. 1 hag been reserved
in the Willingdon Hospital. That room
should be given to Mr. Ramalingam-—
where all the Members can go. Now,
even his wife is not permitted to enier
and meet Mr. Ramalingam in the hos-
pital, where he is under police deten-
tion, and undergoing treatment. So,
please give a direction to the Govern-
ment (Interruptions) to admit him in
Room No. 1 which is vacant, and which
is reserved for a Minister.

MR SPEAKPR: The Minister of
Health is here, and he will take note
of it.

{Interruptions)

wre v afcare wemw s (s ofe
o) A Faw

SHRI C. M, STEPHEN (Idukki): I
am appealing {o all the Members. It
so happens that 2 Members of Parha-
ment have Luoen arrested, (Interrup-
tions), Bail orderg have been given in
{heir case, they are prepared in lake
surety. Unforiunately, that did not
click. How they are treated, should he
a matter for your concern. It so
happens that this particullar MP 18
placeq in the Intensive Care Ward. Two
heart patients are on his two sides.
Policemen are there  Noise s being
made. He 1 prepared to come out.
Somehow, technically it does not click.
An MP is there; surety is there....

SHRI KANWAR LAL GUPTA (Delki
Sadar): The difficulty is that he bhas
not offered bail.

SHRr C. M, STEPHEN: He hax
offered bail—I am telling you, (Inter-
ruptions) How he is tremted in the
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(Shri C. M. Stephen)
hospital—jail is g different matter—
should be g matter of concern here.
He is being ill-treated; absolutely ill-
treated It is not g party matter, He
has raised this matter in the House.
You may kindly give a direction to
somebody to see that a Member of
Parliament is treated in the proper
manner in the hospital.

MR. SPEAKER: It is my responsi-
bility to see that the Members of this
House are properly treated. I am
sorry this complaint had not been
brought before me by any one of you
earlier; if any one of you had given
intimation earlier, I would have taken
steps earlier. I am sure that the hon.
Minister of Health is here and he is
taking note of what you have said and
1 shall also look into the matter and s-e
what can be done,

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): I will look into it; you have
direcied me and I shall look into it

SHRI JYOTIRMOY BOSU: Mr.
Speaker, Sir, you have not made .ny
observation with regard tp my sub-
mission that yesterday two adjourn-
ment motions came about the Delhi
incidents; you have heen pleased to
include the names of those whose
names have come in the ballot in to-
day's call attention....(Interruptions)

MR. SPEAKER:
the other cases also.
Iaid.

I will look into
Papers to be

12.7 hrs,
PAPERS LAID ON THE TABLE
MOTIFICATIONS UNDER PassPorTS AcT

THE MINISTER O EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): I beg to lay on the
Table a copy each of the following
Notifications (Hindj and English ver-
sions) under sub-section (3) of section
24 of the Passports Act, 1867:—
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(1) The Passports (Third Amend-
ment) Rules, 1979, published in Noti-
fication No. G.8.R. 245(E) in Gazetite-
of India dated the 13th April, 1979.

(2) The Passports (Fourth.
Amendment) Rules, 1979, published
in Notification No. G.S.R. 246(E) in
Gazette of India dated the 16th

April, 1979. [Placed in Library See
No, LT-4301/79.]

NOTIFICATION UNDER WORKING JOURNA-

LI8TS AND OTHER NEWSPAPER EMPLOYEES.

(CoNDITIONS OF SERVICE) AND Mis-
CELLANEOUS PRFVISIONS AcT, 1855

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to lay on the Table a copy of the
Working Journalists and Other News-
paper Employees Tribunal Rules, 1979
Hindi and English versions) publigh-
ed 1n Notification No. S.0. 1204 in
Gazette of India dated the 21st April,
1979, under sub-section (3) of section
20 of the Working Journalists and
Other Newspaper Employees (Con=-
ditions of Service) and Miscellaneous
Provisiong Act 1955, [Placed in Li~
brary. See No. LT-4382/79.1

NOTIFICATIONg UNDER BonNpDEDp L
System  (ApoLrTioN)  AcT, 19
STATEMENT

W W4T WOEIY wiE suew W
(st wmén wra): & Fameafofes o
qv AT .~

(1) afemw = agfe (swmes)  wfe-
fraw, 1976 ®Y GTU 26 ¥ ITERT (3)
%mﬂwwnﬁr(m}(m}
frw, 1978 [(feedft oo oRoft  devm)
;ﬁ vc:f;r:rzwmzm mf'.;‘si*m

T dwrare Wie fAo 1455
3 sorfir gu @

2) Twiwr wfoger o gwr w@w O
@’ ¥ g feww & sroor aard aver 0w oo
(fe=st mrar wdtofy dewr) o

[Placed in Library, See No. LT-4303/
79.]




